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Magistrates as Registrars for the purposes of the said Act, for their 
respective Di3tricts. 
----------I_------ 

(R.H.P. Extra., ddted 31-2-1989, P. 256). --.-- - 
(Issued au,i published in Hindi iiz RH.P. Extra,, dated24-4-1989, P. 989) .  

No. 9-4/69-Co~p(~)-PI,-In partial modification of thiy Governme~lt 
notification of even number, dated 27-1-1989, published in the Rajpatra, 
liinlachal Piadesh, dated 13-2-1389 and in exercise of the powers con- 
ferred by section 1 of the Societies Registration Act, 1860 (Central 
Act No. 2L of 1860) as amended in its application to the State of 
Himachai Pradesh, by the Societies Registration (Himachal Prsdesh Amend- 
ment) Act, 1973 ( ~ i m a c h a i  Pradesh Act No. 23 or 19731, the Governor, 
FIimachal Pradesh, is pleascd t,3 appoint all the Sub-Divisional Officers 
(Civil) a s  dlegistrars for tlzc pal-poses of registration of Mehila Mandal? 
seL up for tlae diffusiotl of useful knowledge or political education under 
section 20 of the said Act for the areas falling within their respective 
territorial jurisdiction. - -----_ __- - - - -- - - 

(R. H.P. Extra., dated 24-1-1989. P.99 I). 

THE STAGE C hRWI1EI:5 (HZ tlACMAL PRADESM 'IMENDMENT) 
ACT, 1973 

ARKANGEMEYT OF SECTIONS 
Sections: 

1. Short title, cntei~t atad com~nencement. 
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3. Rcpeal and saving?. 

(Received the aisof i t  of the Go-~crnor, I-Iinlachal Pradesh on the 17th 
January, 1974, and was published in R.H.P. Extra., dated the 2nd Feb., 
1974 at p. 113-115). 

An Act to awze~ld tizc Stape Carriages Act ,  1861 ( A c t  No.  16 of 1861 irz its 
application to Hinit:chal Pradesh. 

Be it enacted by the Legislative Assembly of Wiinachal Pradcsh i l l  thc  
Twenty-fourth Year of .the Republic of India as follows:- 

1. Short title, exient and cornmencement.--(1) This Act inay be called 
the Stage Carriage? (Hirnachal Pradesh Alnendment) Act, 1973. 

( 2 )  11 ex t~11.161~ to the wholr: o f  Him~shal  Pradesh. 
-..- - - 

1 .  123r Statement of Objects and Reason;, See R. M.P. Extra., dated t h , ~  17th &I-il, 
1973, p. 530. 



(3) Tt shall come into force at once. 

2. .\mendmeat section 4.-For section 4 of the Stage Carriages 
Act, 1861, the followi~lg section shall be substituted, namely:- 

"4. Clzarga for and duratioia of license.-(I) The State Government may 
make rules prescribing the fee to be paid for every such license and 
the period for which the license shall be issued: 

Provided that the amount to be paid for a license for a period of twelve 
months or less shall 119t exceed ten rupees and the rate of the fee 
shall not excaed one rupee for every month of the period of the license: 

Provided further that a fraction of a mouth shall be deemed to be a full 
month for the plrrposes of calculating the amount of the fee. 

(2) When a licensed stage carriaze is transferred to a new proprietor 
within tlle period of the license, the name of such new proprietor 
shall, oil application to that effect, bs sllbstituted in the license for 
the name of the former proprietor without any further payment 
for the remaining period of t tha t  license; and every person who 
appears by the license to be the proprietor, shall be deemed to be 
such proprietor for all the pruposes of this Act. 

(3) Every rul? made und:r this section ~11~11 be laid, as soon as mzy be 
after it is made, before thi: I-Iimac;~al Pradesh Legislative Assembly 
while it is in qession and if, before t l ~ s  eypiry of the session in which 
it is laid or the session immediately following, tlie I-Iouse makes 
any inodification in tlie rule c r  h i d e s  that the rules should not be 
made, the rules shall thereafter hnve ef'fect only in such modified 
form or be of no effcci, as th? case ?nay be, so, however, that any 
such tnodificafion or annulment shall be without prejudice to  the 
validity of anything previously d ~ n e  under that rule." 

3. Repeal and savings.--Tile Stage Carriages (Punjab Amendment), 
Act, 1924 (3 of 1924), as in rorce in the arzas added to Himachal Pradesh 
under ~ection 5 of the Punjab Re-organisation Act, 1966 is hereby repealed, 
but notwithstanding s IC'I repeal, anytking done or any action taken in exer- 
cise of any pawers conferred by or mde r  thc said Act shall be deemed to have 
been done or taken in exercise ofthe powers conferred by or un2er this Act. 
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